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ORDER (ORAL) 
  

By Hon’ble Mr.V.  Ajay Kumar, Member (J) 
 
 

When this MA filed for clarification is taken up for hearing, the learned 

counsel for Review Applicant, Shri Rajender Nischal, on instructions, seeks 

leave of this Court to withdraw the RA No.37/2015, with liberty to file a 

proper RA along with appropriate application.  
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2.   Accordingly, the RA No.37/2015 is dismissed as withdrawn with 

liberty, as aforesaid. However, this Order shall not be construed that the 

delay, if any, in filing the RA is condoned. If fresh R.A. is filed, the same 

shall be considered, in accordance with law. 

 3.    Accordingly,  MA is disposed of as no further orders are necessary.  

 
 

 
 

 (P.K.Basu)                              (V.  AJAY KUMAR)    
Member (A)                         Member (J) 
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